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Affidavit 1o be Fuenished by the candidate alongwith Nemination Paper
Before the Retvrning Officer
For eleetom (0., .c.iviaieinees {Name of the Houses
From.. !J,"‘. = ,._,éf]_ o ,“, veeoConstituency{ Nume of tihe Coistiting. )

K’MWDM crit i, LATE GuL) SAHNI

sl ‘6'1 Juarp e K@ﬁ.ﬁ!?{!ﬁ“‘“f(ﬂwnum fll postal address), » candidaie sl i absive

Election, do hereby salemnly affirm nnm outh as under:-

{ sirike out whichever is not applicable)

(1) | am o candidate set up hy e 5 “‘T.'P—a-
Independent candidatc.

(2) Details of PAN and statos of filing of Income tax return :

—{name of the political party 3¢ am contesting du w

| 8. No. | Names ' [ Permanent The financial year for | Total income —|
| Account Mumber | which the last shown In Income
{PAN) Income-tax return has | Tax Return { in |
- - P been filed | Rupees) ]
: i KzPs2.660P : |
2, Spouse-
T Dependent 1
i Dependent 2
;—5. Dependent 3 . ... | |

{3} The following case(s) is/ are pending against me in which cogoizance has been taken by the court:-

sl

Offence Description |

e g e —— .

I{a) | The details of cases where the court has taken |
cognizance, Sections of the Act and description

of the offence for which cognizance taken : 'i

(b} | Mame of the coun, Case No, and Date of order I

iaking cognizance ; !

fel | Details of Appeal (5)/ Application{s) for revision o _|

(if any) filed against the above arder(s) © |

4, Cases in which | have been convicted by a court uffmr{ulhur those referred 1o in Form 1&} .

:lja]- The details of cases, Sections of the | - -|
: Act and description of the offence for | |
|| which convicted |
b = ST, TR SR

| {b) | Mame af the Coprtfs), Case Ma, and |
|

|

H’T'!J 5 h_’h_JJ— ) '

| Dare(s) of order(s) .

U



2} | Punishme 'L impecs

=%
|

= — -

L5 That 1 give hesetn below Uhe detuils of oo ussets (movable und Loimovable e, ) of mysels

mw sponse and all dopendents:

A, Details of inovable asseis ;

M-

| Assets in joint namc indicating the exteni of joint ownership will also have to be given ;
2. In case of deposivInvestment, the details including Serial Number, Amount, Date of Deposit, the Scheire.

Name of Bank/ Institution and Branch are 1o be given

1, Value of Bonds/Share/Diebentisres as per the current market value in Stock Exchange in respect ot listed

tompanies and as per hooks in case of non- listed companies should be given
4. Dependent’, here means o person, substantially dependent on the income of the candidate.
5 Deails including amaount is 1o be given separately in respect of each investment)

(S i_r)uc'_ ription
i No.

Sell

Dependent-1

oipe
Dependent-2 | Dependent-3 |

{11 [Cashin hand

£ 000-00)

i} | Dedails of Deposits in Bank
aceounts (FDRs, Term Deposits
i and all other types of Deposits
including saving accounts),
Deposits with Financial
Institutions, Non Banking
Financial Companies and
Cooperative societies and the

. amount in each such deposit

|

aklathed)

dekaibs

§,29,6.5-90

T

{iii} | Details of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and
others and the amount.

{iv} | Details of investment in NS5,
Pastal Savings, Insurance Policies
and investment in any Financial
Instrument in Post office or

| Insurance Company and the
amount

i_[ﬂ Personal loansfadvance given in
f any person or entity including

{ firm, Company, Trust etc. and

. | other receivables from debtors

I ; and the amount.

i
[

I {wi) 1 Motor Vehicles/Aircrafls)

Registration No. ete, Year of
Purchuse and amount )

2. Fcadfre -

|. BOLERD L BR - | AP-
8R ol Po -

£1T i 'hﬂ

Fal
L0k huj,:

(vil}| Jewelry, bullion and valuable
thing (give details of weight and

‘ Yachts/Ships (details of Make,
|
o valug)

J.-L .
[ ’II P A {;VJ\{";:}EH.

|
|
|
|




a, | Ciross Total value

| faiy other assets sych s value of

| laimsfinterest

3. Iyetails of Immovable assets:

EIFL&.-r %

(Newe: 1. Properties in joimt ownership indicating the cxtent of joint ownership vill also have o be indical a
2 . Each land or building or apartment should be mentioned separaely in this format.)

No

T Description

Self Spouse

Dependent-1

Dependent-2 I I.I-t'p'u-ﬂ_!_m-_.}' |

(M |

Locatioun(sh

| Survey number(s) -
Area (Total measurement in
acres) -

= J(ME‘? =

o] BEEGHA

o !
|

-

“Whether inherited property
{ Yes or NO)

Date of purchase in case of self
acquired property ¢

Cuost of Land {in case of
purchase)al the time of
purchase

Any Investmeot on the land by
way of development,
construction ete.

Approximate Current markei
vilue

(i)

Location(s)
Survey number(s)

Area (Total measurement in
sq. fi)

‘Whether inherited property
{Yes or NO)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of

Any Investment.on the land by

way of development,
construction ete. -

Approximite Currerfy m:u.rlcel
value

(iii

) ngﬂ.huﬂ_lan
{including apartments) -

[ —lqﬂﬂﬂiiﬂli_ﬁ}
| -Survey numbers)

[ Built up Area (Tetal

| measerement in sg. f.)

1
e

{
il

pa-)!




¥ waher inberiied property
(' e o NOY)

U of purchise in case of seif
T I'_";rfl_.'l_['al‘ﬂpﬂl'!}

{ Cudt uf property (in case of
f rehase) at the time of

=
4
g
A

s

| muperty by way of

development, construction ete,
r Approximate Current market

S ... T ———

livh | Rasidential Buildings (including

| Oprrinents,)

' -Location(s)

= Survey number(s)

SPTET—

il - Iu}“‘""J-
L&

-

-

Acea (Total measurement in
5q). fi.)

E-

Built up Area (Total

Whether inherited prapeny
| (Yes or NOY)

[
|
|

. ‘ mieasurement in sq. ft.)

Date of purchase in case of zelf
acquired property

Cost of property (in case of
purchase) at the time of
| purchase

Any Investment on the land by
: way of development,
| canstruction etc.

| 03
. Approximate Current market

s i value

(v} | Others (such as interest in
|..__| property)

(vi) | Total of Carrent Market

; Value of (i) to (v) above

(6) Igive herein below the details of liabilities/ dues to public financial institutions and government :-

{(Note: Please give separate details of name of Bank s Institution, entity or individual and amount for each item)

Fa
| No.

Description

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

(i) | Loan or dues to Bank/Financial
 Institutionfs) -

| Mame of Bank or Fl

| Amount outstanding

E_{dn‘t‘u‘r‘e of loan

_ | Loan or dues to any
i | individuals/ Enlity other than
| mentioned in (i) above,
| MName(s)
Amount cutstanding
| Mature of loan wpﬂm

T
ABH

Loan 4o
CeoRPI0

'?f? ﬂfﬂﬂﬂ: il

h

o

A
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T Ay ciher tiability

|

| Gerand totl of liabilities |
(i) | Gvel swent Dues: N T -

: f

|

I

i

Cues 1o departments desiing
with government

ﬂ:mnmndmm

Dues 1o departments dﬂ:hng !
with supply of water |

Dues to departments dealing - Sty S e
with supply of electricity

Dues to departments dealing
with supply of
telephones/mobiles .
|| Dues to departments dealing
with government transpart
(imcluding aircrafts and
lelicopters)

[ncome Tax Dues

Wealth Tax Dues
Service Tax Dues
Municipal /Property Tax Dues
Sales Tax Dues

Any other dues
Grand total of all Govt. dues

A M..l.h;:wﬁlf .......... ° Tﬂ'ﬂf’"‘ﬂ N— GUAULIy  E. Champarar
b. Spouse ....oieens
{8) My educational qualification is as under: M. A. E, EL.

(Give details of hi ghest School / University education with full form al‘ﬂ‘u: certificate/ diploma/ depres course)
(Mame of the School /Callege/ University and the year in which the course was completed.)

(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate Sh/SpiL/Kfm. R AM CHAHDRA SAHNI
i —Eagthealia r'§_~w"=_, |
2. | Full Wﬂ.ﬂ address 'I ﬁm" =5 E é:‘ o 1
3. ::::bumdﬂum:uFuwmmtimmymd T QUGHULF
3. | Name of the Political party which set up the EI.T P
| candidate (otherwise write ‘Independent’y | - =% °
4. | (a) Mumber of eases in which conviction order
passed {other then those referred to in Form 26)
U TS l_fu

’59”’”



r_l' (v, Tesal number uf F’*"m s where the : &5 i . ey i
| woan (5] have takes cognizant ,

S Tpadiar 8 = v R & PR T AR
b . — Tneurte Tax Retum [iled |

| {a] Candidate ) AL W -'I_ |
| (b} Spouse: | ,_

[ () Dependents | | L A
{ _ Details of Assets and Liabilities in rupees o |
| Deeseription __jSef _| Spouse | Dependent-1| Dependent-ll | Dependent 11l |
[A Maoveable |
li Asset (Total value) | ] } : o N
gLF Tmmovahle
! Assel .
(i) | Purchase Pricc and
Development Cost of
Immovable Property
{Total Value)
(i} | Approximate Current
Market Price of
Asses (Total Value)
7 Liabilities
(i) Government

dues (Total)
{ii) Loans from Bank,
Financial Institutions and
athers (Total)
8.| Highest educational qualification:

M A B.ED,

{Give details of School / University education with full form of the certificate/ diploma/ degree
course] (Mame of the School /College/ University and the year in which the course was complated )

Eredpunes — Banje dehowls
Land  deta

VERIFICATION

;\
1L AR At |
Zp .12}

I, the depanent, above named, do hereby verify and declare that the corntents of this affidavit are true and correct to the

best of my  knowledge and belicf, no part of it is false and nothing material has been concesled there from, | further
declars that ;

(=) there is no case of conwviction or pending case against me other than those mentioned in ftems 3 and 4 above;

1l 1. iy spouse. or my dependents do not have any asset or liability, other than those mentioned in ftems 5 and &
abovg

Werbfidimt. i s R L e e e O SR R T r. 1 | EEEE e

DEFONENT




Mate HI Aﬁida#fr. stwnild be filed Intest by 3,04 '™ on the last date of flt.ing naminations.
i £ 'ﬁ‘rﬁd;:';ﬁ il bes swurn before an uath Commissioner or Mastrate of the First Class or before s Satary
i<,
3 Al eolumns should be filled up and 1o column ta be left blank. 1fthere is ro infarmation o fursish i espoat ol
any item, either “Nil™ or “Not a,iplicable”, as the case may be. should be mentioned

4 The affidavit should be either tvped or writien legiblv and neativ \,_
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